
....... ht eo.aaaa. aau1 Caste.lat ...., .... 
144. SHRI El)URADO FALEIRO: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

<.) whether Government are aware 
-of inerease in communal and c~teist 
tensions 14 the country during the 
last three years; and 

(Ib) it ijO, what steps Government 
contemplate to improve this state ot 
affairs? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) Yes. ~lr. 

(b) Communal and caste tensiOns 
emanate from socio-economic and 
socio.-cultural factors and culminate in 
various kinds of law and order situa-
tions. The Govt. of India haVe sug-
gested to the State Governments vari· 
ous steps for dealing with caste and 
communal tensions. 

The Govt. of India are committed 
to safeguard the rights of the minori-
ties, providing equitable employment 
apportunities to them and ensuring 
their effective participation in all 
spheres of national life. The attention 
of the State Governments has been 
drawn to the need for remalning vigi-
lant about various developing trends 
so that communal and cast.:a tensions 
ean be aiffused at the fIrst si~ of 
their appearance. 

The effective and timely control of 
communal disturbances will be the 
direct responsibility of the rlistrict ad-
ministration and any failure on their 
part will promptly entall suitable 
action. Special measures will be 
taken to 'bring offenders to book 
speedily and deterrently. 

A system ot holding otftcer-Ievel 
meetings with groups ().f States and 
similar nteetlngs at the State-level 
witb offlcer8 of eommunalty sensitive 
4ItJtricts to review the existing posi-

........... _~to.~ev .. 
aItd p,.~ ~ h.nnora,.; ht$ "";n hltt:oduced. ThiI ~n protide 1a 
system of continuO\lt ~View ~ ~ 
the subject 01 communal tmd eaate 
tensions in focus. In additi~J • ~m
prehensive scheme Of e __ ~U.hiag 
Police Control Rooms in C01l)XnlUl4Uy 
sensitive areas with a view to eoorQ,l-
nating adniinistrative arran,em.ents 
has been taken in hand. The existing 
Intelligence machinery is also being 
geared up to collect ad9'anCe informa-
tion about any developing tenslons and 
keep constant w-atch on disruptive 
elements. A Cell to devote specialised: 

· attention to the communal situation 
has also been established in the Minis-
try of Home Affairs. 

In respect of safeguarding the inter-
ests of weaker sections includina the 
Sch. Castes/Sch. Tribes also, tha Gov-
ernment of India have made various. 
suggestions to the State Governmetits. 
in the past. Some of the suggestions 
made are: that District Collectors and 
Superintendents of Police should be 
held directly responsible fOr taking 
prompt aIld effective action; in areas 
where atrocities on weaker sections 
have taken place, special Police squads 
should be set up to take pronlpt action 
against the offenders. It has been 'fur-
ther suggested that special cells may 
be constituted at the State-level und~r 
the personal supervision of the Chief 
Minister to look into the grievances of 
Sch. Castes/Sch Tribes and that SUIt-
able institutiona'l arrangements should 
be made at the District-level to regis-
ter complaints of harassment c-nd 
other grievances of weaker section~ 
and monitor on a regular basis the 
action taken on such complaints. In-
vestigation of -all grievances involving 
weaker sections whether or riot caste 
considerations are suspected 5 should 
be prompt and adequately supervised 
and -that the arms licenses ot those 
reasonably sUspected to be involvM i" 
atrocities .1iOuld be suspended. It baa 
also been suggested that sPecial court» 
under the provisions ctl the Ct'. P. C. 
and p.e.It. Act should be set up • 
briftg quiek 3uat:lee ~8Dd d-.r. p~ 



'~ellt to the offenders in eales of atro.. 
~~lti" a .. d denial 01. civil rights. The 
78tten.tion 01 the State 'Governments is 
"bIAn, QraWD qain to these B\easures 
for iJuitable implementation. 

The quesflon of reactivi&ation of the 
National Integration Council for deal-
ing with tendencies that strike at the 
root of national solidarity is under 
consideration. 

Shortace of Ceir Fibre and Colr Yam 

145. BHRr G. Y. KRISHNAN: Will 
'the Minister of INDUSTRY bEl pleased 
to state: "'" 

(a) whether there is a shortage of 
coir fibre, and coir yarn, particularly 
in the Southern States; and 

(b) if so, the efforts Government 
propose to make in this regard to 
make the availability of coir fibre and 
coir yarn in the mnall scale coir 
manufacturing units? 

THE MINISTER OF STATE IN 
THE MlNtSTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
and (b). Government have received 
representation regarding difficulties in 
coir fibre/yarn availability in the mar-
ket. The matter is being examined in 
consultation with the Coir Board and 
the Government of Kerala. 

Year 

1977 

1978 

1979 

1980 
(t, datt"') 

In 1979 they also stole certain things 
aI$ as clothes, cooking utecsils and 
lron Implements once each from the 
Bush Pollee Camp aDd Forest Camp. 

2. fJ'buw the total number 01. casual-
tI_ 10 date Is 14. Pive each of those 
1dt1ed ... laiUNl ami I one abiJueted 

Attaeks ..... b7 Sera-.. 

146. SHRX MANORANJAN BHAK-
TA: Will the Minister of HOME AF-
PAIRS be plea.ed to state: 

(a) whether it is fact that the 
'Jerawas' made se'Veral attacks OD 
villages, BU9h Police Camp and Forest 
Camps in Andaman and Nicobar 
Islands during laet threetyears up to 
cate; if so, the details of such attacks; 

(b) the total number of casualitiet 
during such attacks; 

(c) how many Government servants 
on duty were killed and injured and 
whether Govenunent granted any 
financial assistance to the victims and 
if not, the reasons therefor; and 

(d) what are the proposals to safe-
guard the lives and properties of the 
people? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME .AFFAIRS 
(SHRI YOGEND'RA MAKWANA): 
(a) to (d). In the past three year.e, 
the .Jerawas have not attacked any vil-
lage, Bush Police Camps and Forest 
Camps in the Andaman and Nicobar 
Islands. However, they attacked such 
individuals as entered their reserves 
for hunting or other purposes. The 
details of such incidents are as fol-
lows:-

Incid~nts Nos. killed Nos. injured Abd'lcte 

4 

6 

J 

3 

, 
4 

J 

5 .. 
J. 

person were Government servants. 
Benefits a$ admissible under TUJ,e,. to 
Government servants dying in harnesS 
are given. Ra. 2501- had also been 
sanctioned, as immediate relief to the 
family of the abducted Goventm.e.at 
Servant. It has also beea decided to 
allot a hOUSe site am give em ... 




